183 Written Answers

(d) Suchinformation is not Centrally main-
tained.

Financial Assistance Under IRDP to
Gujarat

514.  SHRIHARIBHAIM. PATEL:
. SHRICHHITUBHAIGAMIT:

Willthe PRIME MINISTER be pleasedto
state:

(a)the number of schemes for rural devel-
opmentsubmitted by the Govemment of Gujarat
duringthe lastthree years;

(b)the number out of them approved;

(c) the amount of financial assistance
provided to Gujarat State Government under
Integrated Rural Development programme dur-
ing 1992-93and 1993-94;

(d) whether Government have setup any
monitoring agency for the evaluation of
programme and to explore more basic ameni-
ties to ensure that States make proper use of
funds:

(e) it so. the details thereof: and

(f) if not , the manner in which the Rural
Development Programme is being evaluated
andthe steps taken to ensure its proper imple-
mentation?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL)(a)and (b)No
schemes other than those included under the
centrally sponsored programme such as the
Jawahar Rozgar Yogana (JRY) integrated Rural
Deveiopment Programme (IRDP) Accelerated
Rural Water Supply Programme (ARWSP)etc.
have been submitted by the Gowvt. of Gujarat for
approval.
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(c) Under the Integrated Rural Develop-
ment Programme, the Central share of funds
allocatedto Gujaratin 1992-93and 1993-94 was
Rs. 1005lakhs and Rs. 1545 lakhs respectively.
Againstthis central releases made to Gujarat
were Rs. 1096.97 lakhsin 1992-93andRs.772.5
lakhsin 1993-94 sofar.

(d)to(f) Acomprehensive monitoringand
evaluation system has been evolvedtoensure
that States make properuse of the funds allotted
tothem. Performance of the implementation of
IRDP is monitored continuously at the district
and state level. At the Central level , the
programme is monitoredon the basis of monthly
key indicator report and Annual progress Re-
port. Qualitative monitoring done through regu-
far field visits by the officers of the Centra!
Ministry as well as the State Govt. The Gowt. of
the India carries cut concurrent evaluation of
IRDP onregularbasis. Sofar 3 rounds of this
survey have beencompleted andthe 4th round
is currently in progress. The findings of this
evaluation are analysed and resutts shared with
State Govts. for suitable follow up action.

| Translation)
inquiry against Empioyees of IFFCO

515. SHRI PANKAJ CHOWDHRY: Will
the PRIME MINISTER be pleasedto state:

(a)whether the Central Bureau of Investi-
gation has initiated any inquiry against offices
andemployees IFFCO;

(b)ifso, the reasons therefor:

(c)the ime by which the inquiry is likely to
be completed : and

(d)the action taken/proposedtobe taken,.
itany. againstthe persons found quiity?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS:
(SHRI EDUARDO FALEIRO): (a) to (d) The
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following cases have been/were registered by
the Central Bureau of Investigation (CBI) against
the officials of Indian Farmers Fertilizer Coop-
erative Limited (IFFCO).

(1 acasewasregisteredon31.3.93. inter
alia. against an ex-Chairman of IFFCO and
some officials of the company onthe allegation
ofinvestmentof IFFCO's surplus funds atlower
rates of Interestwith varicus banks. Thecaseis
underinvestigation

(ii) The CBlregistered a case againstan
ex-managing Directo of UFFCOandotherson
the allegation of showing favourinthe matter of
hulk purchase of jute bages. The case has since
heenfinalised No furtheraction against the ex-
MD was considered necessary as his service
had earlier beenterminated.

(ni) Acaseregisteredby the CBlagainstan
official ot IFFCO regarding furnishing of faise
particulars by him at the ime of appointment
CBlhassincefieldacharge-sheetinthe Court
of Law. simultaneously. regular departmental
action has been initiated agzinst the official by
IFFCO as recommended by CBI.

2. Apartfrom the above 3 cases. acom-
plaintagainstsome officers of IFFCOandthe
Agriculture Department of the Government of
Biharregardingrregulanties inthe sale of fer-
tihizers in Chapra District of Bihar was recetved
by CBIwhichwas inquired into and foundtobe
incorrect.

|English)
Setting up of Family Courts

516. SHRITEJ NARAYAN SINGH: Will
the PRIME MINISTER be pleasedto state:

(a)whether Famity Courts have beensetup
in each State/Union Territones;

(b) it not, the names of such states where
Family Courts are yettobe setup: and
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(c)the steps beingtaken by the Govern-
mentinthis regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF LAW JUSTICE AND COMPANY
AFFAIRS: (SHRIH.R.BHARDWAJ): (a)and
(b) Out of 25 States of union. 10 States have set
up Family Court while 7 States have expressed
theirinability to set up Family cournt for various
reasons including Customary laws/ institutions
operatingintheirarea. Haryana. Sikkim and
West Bengal have agreed to set up Family
Courts. Of the seven Union Terrntones. one
Union Terntory has set up Family Courtwhile 4
have expressed theirinability to setup family
courts for various reasons including Customary
laws/institutions operating vanous reasons in-
cluding Customary laws/institutions operating
intheirarea. Andaman & Nicobatislands and
national Capital Territory of Delhihave agreed
top set up Family Courts.

(c) Itis the policy of the Government to
encourage the setting up of Family Courts the
States/Union Terntones. were the junsdiction of
Family Courts Act, 1984 has so far not been
extended. have beenrequestedtotake suitable
stepsinthisregard.

Impiementation of instructions on Service
matiers

517. SHRIRAINATH SONKAR SHASTRI:
Willthe PRIME MINISTER be pleasedto state:

(a) whether the Minustrv of personnel issue
orders on service matters top be followedby the
Government offices:

(b) whether the Personal Ministry over-
sees the implementation of the instructions
issuedby itrather than leaving the same onthe
Ministers/Depanments :

(c)it notthe reasons theretor: and

(d) the steps taken to make it responsibie





